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Date: July 30, 2024

Subject: Third Party Audit Exercise for the year 2023-24 — reg.
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Senior Government Advocate!lncharge

To

- Ms. Jyoti Divya,

DLA & CPIO,

Ministry of L aw & Justice,
Department of Legal Affairs,
Shastri Bhawan, Dr. R.P. Road,
New Delhi 110001



Annexure - C

S.No. | Name & Designation ~ ~~  —— ——— —

Shri A.A. Ansari, Senior Government Advocate

M.C. Prusty, Senior Government Advocate

K. Santosh Ramanna, Assistant |egal Adviser

Bharati R. Rane, Assistant Legal Adviser

| Gul Asnani, Consultant S
N.R. Joshy, PPS

Usha V. Salian, PS

Amarjeet Mistry, PS

Kriti Srivastava, SO

N.A. Pande, Superintendent (Legal)

Anup Kumar, Superintendent (Legal)

| Vartika Singh, ASO

Anjali, ASO

Vinay Barala, Assistant (Legal

K P Rao, ASO

Abhijeet Desai, Senior Court Clerk — Under Suspension

A S. Redkar, Senior Court Clerk Gr.l -

P.S. Lanjekar, MTS ‘
Sunil Guray, MTS
Kailash Shedge, MTS
21. | Manoj Sawant, MTS

22. Shamir Gharve, MTS
23. | Vasant Poojari, MTS
24, Vaishali N Karmali, MTS
25. B D Ardalkar, MTS - _
26. Nirmala Bhoj, MTS

27. Ashish Gurav, MTS

28, Santosh Choudhary, MTS

29. Jalinder R. Hire, MTS

30. Sanyasi Manda — Contract Labour
31. Sushant Sawant — Contract Labour
/ 32| Mukesh Jitiya — Contract Labour
33. Bharati Nayak — Contract Labour
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BRANCH SECRETARIAT MUNMBAI - EXPENDITURE STATEMENT 2023-24

B.E. 2023-24 R.E. 2023-24 | Actual Expenditure
2052- Secretariat General Services, 00.090-
Secretariat, 06-Department of Legal Affairs
01-Salaries 20000000 20000000 18193378
05-Rewards 0 250000 200060
06-Medical Treatment 400000 1300000 971162
07-Allowances 40000000 20000000 14496615
08- Leave Travel Concession 2500000 800000 180124
09- Training Expenses 0 500000 0
11- Domestic Travel Expenses 500000 500000 333470
13- Office Expenses 2500000 2625000 2619105
14- Rent, Rates and Taxes for Land and
Buildings 2000000 2500000 2444528
18- Rent for Others 0 0 0
19- Digitat Equipment 0 0 0
24- Fuel and Lubricants 0 50000 0
28- Professional Services 100000 50000 36041
29- Repair and Maintenance 0 100000 34403
49- Other Revenue Expenditure 300000 200000 150948
13- Swachhta Action Plan (SAP) (OE) 600000 800000 671947
Total- Branch Secretariat, Mumbai 68900000 49675000 40331779
B.E. 2023-24 R.E. 2023-24 | Actual Expenditure
4075- Capital Outlay on Miscellaneous General as per PFMS
Services, 00.001- Direction and Administraion, 014
Secretariat, 01.20- Department of Legal Affairs
Branch Secretariat Mumbai (Capital)
71- Information, Computer Telecommunications
(ICT) equipment 800000 200000 31835
74- Furniture & Fixtures 0 0 0
77- Other Fixed Assets 200000 200000 159012
Total- Branch Secretariat Mumbai (Capital) 1000000 400000 190847
Grand Total- Branch Secretariat Mumbai 69900000 50075000 40522626
2014- Administration of Justice, 00.114- Legal B.E. 2023-24 RE 2023-24 |Actual Expenditure
Advisers and Counsels :
28- Professional Services
Branch Secretariat, Mumbai 30000000 33000000 16962873




including gy plans, proposed
expenditure andg reports on
disbursements mads etc.

Section 4(1 (b)(xi

Budget allocated 1o each agency _]___—_—"___________"—__—__—_______

51. | Total budget for “the pupiic www legal _—@Fv.legéf___ EE. and RE of Fy 2023
authority affairs. gov.in aftairs.gov.in 2024 gas per  Annexure

Annexure-D).
Not Applicable

Budget for each agency and | www legal www.legal

plan & programmes affairs.gov.in affairs.gov.in

www.legal www legal

As per budget (Annexure-D).
affairs.gov.in affairs.gov.in
www.legal www.legal Not Applicable

Proposed expenditures

54. | Reviseg for
agency, if an

affairs.gov.in affairs.gov.in

www. legal

affairs.gov.in

Report on disbursements made
and place where the related
reports are available
Foreign  ang domestic tours
| [F.N0.1/8/2012-IR dated 11.09.2012

Budget

Foreign and domestic Tours by
Ministries and officials of the
rank of Joint Secretary to the
Government and above, as well
a8  the heads of  the
Department;- _

a. Place visited

b. The period of visit

€. The number of members in
the official delegation

d. Expenditure on the visit -
i Information related  to
proctirements-

a. Notice/tender enquiries, and
corrigenda if any thereon,

b. Details of the bids awarded
comprising the names of the
Suppliers  of goods/services
being procured,

C. The works contracts
concluded - jn any such
combination of the above - gng
d. The ratefrates and the total
amount at  which such
procurement or works coniract
is to be executed

www.legal Not Applicable

affairs.gov.in

www.legal

affairs. gov.in

www.legai

affairs.gov.in

www legal B.E.2023-24

affairs.gov.in

www legal

affairs.gov.in

Not Applicable

www.legal www.fegal

affairs.gov.in affairs gov.in

Not Applicable




43. [Address. Telephone number W legal W legal Emah‘:santoshk.remanna@gov.in

and  email 1D of each affairs.gov.in affairs gov.in ContactNo.022-22037588
designateq official

First Appellate Authority — M.C.
f Prusty, ILS, g Government
Advocate
Address: Deparimant of Legal
Affairs, Branch Secretan'at,
Mumbaj,  pnd Floor,  Aayakar
Bhavan New Marine Lines,
Mumbaj 400020,
Emah‘:madhabc.prusty@gov.in

Contact No.022-2201 1790/
22015789

No, of ¢
Disciplinar

Y

yees againsi www legal
plinary action has affairs.gov.in
been (i} Pending for Minor '
penalty or major penalty
S
or penalty or Www.legal  www legal T

Proceedings affairs. gov.in affairs.gov.in

Www legal Www legal

affairs.gov.in affairs.gov.in

wWww.legal

affairs.gov.in

As and when instructed by Main
Secretariat

Www legal www.legal

) affairs.gov.in affairs.gov.in
49. Www.legal www. laga]
RTI by  the Public

affairs.gov.in

affairs.gov.in
Authorities concerned _

fer policy and transfer orders
No. 1/6/201 1-iR dated
4.2013

Transfer Policy anqg Transfer

WwWw legal
Orders [F.Nc.1/6/2011.r
04.2013)

affairs.gov.in

WWw. iegaj

As per orders of Main Secretariat
affairs.gov.in

dated 15.




I Details of disciosure Link — ~

No. . — | (English B (_Hin__d_il_________
‘1. _|RTI Act, 2005 L (Hlr

2. | Particulars of jts organization, www.legal | www.legal
functions and duties affairs.gov.in affairs.gov.in
Section 4(1 (b) (i

Name.anc{ address of the www legal - www.legal D_epartment of Legal Affairs,
Organization affairs.gov.in affairs.gov.in Ministry of Law & Justice,

Branch Secretariat,
Mumbai, 2™ Floor Aayakar
Bhavan, New Marine Lines,
Mumbai 400020

M.C. Prusty, S Sr.
Government
Advocateﬂnchare
As per Annexure-A

Head of the Organization

Www.legal

affairs.gov.in

www. legal www legal

affairs.gov.in affairs.gov.in

www legal www.legal

affairs.gov.in affairs.gov.in

www.legal www.ieqgal
AWW . legal MWW, legal

affairs.gov.in affairs.gov.in

www.legal WWww.legal

affairs.gov.in affairs.gov.in

www.legal

affairs.gov.in

Vision, Mission and key objectives

Function ang duties As per Annexure-B

As available in
WwWw.legalaffairs o ov.in
Not Applicabie

Any other details — the genesis,
inception, formation  of the
department and the HoDs from
time to time as well as the
Committeestommissions
constituted from time to time have
been dealt’

Power ang duties of jts officers and
employees Section 4(1)(p ii)
Powers ang duties of officers
(administrative, financial
judicial

Www legal As per GFR/DFPR-2017

affairs.gov.in

and  duties www.legal S.0O/ASO-CSS Rules, S3A.
employees affairs.gov.in CSCS Rules
Rules/orders under which powers www legal S.0/ASO-Css Rules, SSA-

and duty are derived ang

affairs.gov.in CSCS Rules

Exerciseg | www.legar S.0/AS0-CSS Rules. SGA-
affairs. i CSCS Rules




—

| Procedure Tolioweg in aea?s—iaa“ﬁ;amg I
process Sectuib{(] b)(iii)

s of —decision i OG0l g g Problem Soing~ —

Identity ke decision making points affairs.gov.in affairs.gov.in
H Final decision making authority WwWwilsgal | wwwegal M.C. Prys

ty, ILS,
affairs.gov.in affairs gov.in I. Government Advocate/

Incharge

Supervision  gpg www.legal www.legal .

affairs.

JOV.in | affairs.gov.in _
www. legal www.legal

accountabilit
Norms for discharge of
4 .

of

functionslservices

offered affairs.gov.in affairs.gov.in
20. Norms/standards for www.leqgal
functions/service deliver affairs.gov.in affairs.gov As per Manya of Office

Process by which these services www.legal
¢an be accesseq

Time-

Procedure

Rules, regulations, instructions Manua|

and records for discharging functions
[Section 4¢1)(b

regulations,
d records

www.legal www.legal

affairs gov.in affairs,

www leqal

affairs. gov.in

wWww legal

affairs.gov.in

As per Manuéi of Office
Procedure

Categories of documents eld by the

authority under f control
www.legal www legal

its
Section4(1 b)(vi
e
affairs.ov.in affairs.ov.in
ﬂ Custodian of  documents

Www.lega| Www,lagal
categories

) affairs.gov.in | affairs gov.in

Govemment
etc.

Competent Auth ority

orders,




Boards, COLTrEﬂST
other Badies constituted ag part of the
Public Authorit Sect_i@_ﬂﬂ@(viii)l___

| Same o Boards.Councis, | gimriegs - wwlegal
Committee etc. affairs.gov.in _w_
Composition

WWW.legal www.legal

affairs.gov.in affairs.gov.in

Www.legai www . lega

affairs.gov.in

Dates from which constituted

Term/Tenure

Powers ang Functions

. www legal

affairs.gov.in

Whether their meetings are Wwlegal | wiw legal
open to the public? affairs.

gov.in | affairs o ov.in
36. | Whether the minutes of the www.legal www.legal
meefings are o

pen to the affairs.gov in affairs.gov.in
public?

37. | Place where the minutes if open www legal
to the public records available? affairs.
Directory of officers and employees

Section 4(1 (b)(ix)]
38. | Name and designation

www.legal

affairs.

www.legal

—— o gov.in | affairs.gov.in
Telephone, fax and email [d www.legal
' affairs.

gov.in

Monthiy Remuneration received by
officers & employees including system
of compensation Section 4(1)(b)(x
List of employees with Gross
monthly remuneration

www.legal

affairs.gov.in

www.legal

affairs.gov.in

System of compensation as
provided in jtg regulations
Name, designation and  other
particulars  of public information
officers Section 4(1)(b)(xvi

Name and designation of the

www legal
affairs gov.in

www legal

affairs.gov.in

www.legal www.lega]
Public  Information Officers affairs.gov.in affairs.gov.in

(PI10), Assistant Public
fnformation(s) &  Appellate
Authority

Committees ang i _“_7 [ B —

Not Applicable

As per website of Departmeni
of Legal Affairs
(https.r’/www.legaiaffairs.gov.in)

As admissible. Only basic pay
from the increment register
may be provided (Annexure—C)

CPIO-  Shri K.
Ramanna,'lLS, ALA
Address: Department of Legal
Affairs, Branch Secretariat,
Mumbaj, ond Floor, Aayakar
Bhavan, New Marine Lines,
Mumbaj 400020.

Santosh




affairs.gov.in _
www leqal
affairs goy in
Www legal
affairs, ov.in

Www.legal

affairs. gov.in

of beneﬁciaries
Programme (number,

y
grants F
15.04.2013]
and non-
dlscretionary grante/allocaﬁons
to  State Govt.fNGOsiother
institutio :

recipients of
of authorizationg
puhlic authority

WWw lega|
affairs. gov.in

Www legal

affairs.gov in

For each Concessiong pPermit or
authorization granted --
a. Eﬁgfbﬂity Criteria,

focedure for getting the
concession/grant and/or Permits
of authorizaﬁons,
C. Name ang address of the
recipients
concessions/permits
authon’zation, '

Date of award  of
concessions/permits
authorization.

wwv_q}. legal |
affairs.gov.in

| wwwlega T ——

Not Applicable

Not Appiicable

Not Applicable




EAEEFZ&E@E@E fﬁNbff?é/EOﬁ-fﬁe'T' R i et T RSty

dated 15.04,2013 iy e | O
| Not pplicable
affairs.gov.in /

1 1 CAG and PAC paras and the W@@L@ggj' B 'v_u_m?ﬂéééj“
action taken 'eports  (ATRg affairs.goy in /
after these have beep laid on

the table of both houses of the || / f

to the formulation of policy o
implementation thereof
[Sectl'on4( 1}(b)(xh'|')]

6

Www. lega| |I' www_ e al
affairs.gov jn / affairs. goy.in
WWw.legal Www.legal
affairs.gov.in affairs.gov.in
Members of the public in
policy formulation/policy
imp.'ementaﬁon.

Day & time allotted  for
visitors
C. Contact details of Information

Faciﬁtatr'on Counter (IFC) to
provide Publications frequent!y
Sought by RT| applicants
Public jiﬁrivate Parfnership
(PPP) - Details of Special
'Pose Vehicle SPV), if an -
Private Partnership
Detailed Project

wWww.legal WWwilegal

Not Applicable
affairs.gov in | affairs. govy jn

Wwwlegal
affairs.goy.in

Www legaj |
affairs.gov.in

www..'ega!

affairs, gov.in

Private Partnershfp
— Concession

www.legal
affairs.goy.in

Private Partnership

| www legar—
—  Operation and

affairs.gov in

WWw.legal

affairs.goy.in

Www legal
affairs.gov.in

=~ other documents affairs.goy.in
generated ¢ Part  of the
imglemg_:ltgn_tion of the PPp
Public Private Partnership



[ 80 Pupic ‘h-‘s;a?e""ﬁ'a;mgfsﬁ,-a@m@gﬁ O Bl et s g

(PPP) _ The Process of the af?sril:s,gc;;.m / affairs gov jn
' or

Public ™ Private Partnership Www Tega W legal
(PPP) _ All Payment Made affar‘rs.gov,in f' affafrs-.gov,in
. | |

Process more interactive _ |
Policy decfsr’onsffegisfarions

o takep In the Previous one year A

@_Ciiﬁgm_m_mﬂ___;,ﬂ__,_ I e L
Publish all relevant facts while Www leqa| Www. leqal

formu.'armg important policies or affairs.goy. in affairs.gov . jn

Process more fnteractive
Outline  the arrangement

and in such form ang Manner which is
easily accessiple to the public [Section
4(3

CoOmmunication. internet
(Websjre)

Form of accessibility of information
manua!fhandbook ection 4(1

lnformation manua!fhandbook ; www.legal
available jn Electronjc format i

Website of Department
Legal Affairs, Min;

Justice
N il I e (httgs.'/ﬁegal'affairs.gov.in[ﬂ____
JI 87. Information Manual/handbook legal Www.leqal RTI Act 2005
available jn Printed format Irs.gov.| affairs.gov.in RTI rules, regulationg and
B T ——————— | .Ofders

e T T——



Whether fnfﬁéfi&?manu%ﬁéndboSR_
available free of cost or not [Section
4(N(b

List of materjals available Free www.legal www legal Website of Department of
of cost affairs.gov.in affairs.gov.in Legal Affairs, Ministry of Law &
ﬁ List of materials available at 4 www.legal www.legal Justice
reasonable cost of the medium affairs.gov.in affairs.gov.in ( h!tgs:/ﬂegalaffairs.gov,in)
Language which information
Manuval/Handbook Available

F.No.1/6/2011-IR dated 15.04.201 3

www.leqgal www.legal Yes

“ affairs.gov.in affairs.gov.in _
01. www.leqal www.legal Yes

. ) - ' v |
. ] affairs.gov.in affairs.gov.in |

www. legal

affairs. gov.in Website of Department of

Last date of Annual updation
Information available jn electronic form
section 4(1)(B XiV)

| 93, Details of information available
in electronic form :

Updated from time to time

Www. legal

affairs.gg!.in

information

Namertitle of the www.legal www.legal Legal Affairs, Ministry of Law &
documentfrecord/other affairs.gov.in affairs.gov.in Justice

(httgs:f/legalaffairs.gov.in)

Website ~ of Department of

Legal Affairs, Ministry of Law &
Justice

www. legal

affairs.gov.in

www Jegal

affairs. gov.in

facilities avaiiable 1g
for cbtaining [section

Particulars of
citizen

www.legal

' affairs.gov.in

www.rtionline.gov.in

Contact person &
detaiis (Phone, fax, emai

contact

i)

K. Santosh Ramanna.
ILS, ALA
Contact No.022-22037588

www.legal

affairs.gov.in

Wwww.lega]

affairs.gov.in

Such other information as may be
prescribed under Section 4 iXb)(xvii)]
Grievance Redressal
Mechanism

| As per Manual of  Offige
Procedure

As in V\ww.rtfonline.gov.in

www leqal

affairs,
www. legal
affairs.gov.in

www.legal

and information affairs.gov.in




102, List""“Bf‘““‘?&rﬁpreted' _WWTN_.fé_g_aT__Tﬁ»_ﬁn}_.lgg_é!“__ -
schemgg@_rg’_e-ctsfgrogrargmes affairs.gov.in | affairs.gov in

103. | List ‘ of | www legal www,Jegal_ Not Applicable
schemes/prqects/programmes affairs.gov.in affairs.gov.in
underwa '

Details of all contracts entered ) Outsourcing of manpower
into including name of the [ ' contract of

contractor, amount of contract
and period of completion of
contract

105. | Annual Report www.legal www legal
affairs.gov.in | affairs. gov.in
106. | Frequently  Askeq Questions gal | www.leqal

(FAWS) affairs.gov.in | affairs g ov.in
Asin www.regalaffairs,gov,in

107. | Any other information such as www legal | www.legal
- (a) Citizen's Charter, (b) affairs.gov in affairs,gov.in
Result Framework Document
(RFD) (c) six monthly report on
the (d) performance against
the benchmark set in the
Citizen's charter

Receipt & Disposal  of RTi

| applications & Appeals

F-No.1/6/2011-IR dated 14.04.2013

—_—

108. | Details of applications recejved

and disposed

Replies to Questions asked in the
pariiament [Section 4 iMd)(2

110. | Details of questions asked and
replies given

Such other information as may be
prescribed [F-No.1/2/2016-IR dated
17.08.2016, F.No.1/6/2011-IR dated
15'.04,2013]

Name & Defaiis of
a. Current CPIOs & FAA

b. Earlier CPIO & FAAs from
01.01.2015

RTI applications received 29 nos.
disposed 29 nas.  within
statutory time limit of 30 days.
RTI appeals received 04 nos. &
disposed 04 nos. within statutory
time limit of 90 da S,

www.legal

affairs.gov.in

www legal

affairs.gov.in

www legal

affairs.gov.in

Details of appeals received
and orders issuyed

www.legal

affairs.gov.in

Deait by Main Secretariat

Www. legal

affairs,

a. Current CP|O -
Ramanna, ILS, ALA

K. Santosh

www.legal

affairs.gov.in

www.legal

affairs.gov in

Address: Department of Legal
Affairs,  Branch Secretariat,
Mumbaj, 2nd Floor, Aayakar
Bhavan, Mumbai 400020

Email‘:santoshk.ramanna@gov.in
Contact No.022-22037588




'T"""_"""""'_T"_

( Cu_r_rgﬁﬁﬁfét Appeilate Authorfty -

M.C. Prusty, ILS, Senjor
Govemment Advocate

Address: Depaﬁment of Legal
Affairs, Branch Secretariat,
Mumbaj, ond Floor, Aayakar
Bhavan, Mumba; 400020,
Email:madhabc.prusty@gov.in

Contact No.022-220717¢,
22015789 |

b.Earlier CPRIC- N.A. Pande,
Supdt. (Legai)

b. Earlier FAA — A A Ansarj, ILS,
Senior Government Advocate

112. Details of third Party audit of

[ voluntary disclosyre

a. Dates of audit carrieg out
Report of the augit Carried

WwWw.lega As _avar'lable_ in

affairs‘_gov.in www.legaiaffafrs.gov.in
As per . legalaffairs goy i

Appointmen?érﬁadaf Officers

not below the rank of Joint

Secretary/AddftionaI HoD.

a. Date of appointment

b. Name & Designation of the

officers

Consultanc:y Committee of key

stake holders for advice op

Suo-moto disclosyre -

a. Date from which Constituteg
Name & Designation of the

Officars
10s/FAA with

www.legal

affairs gov.in

Www. leqal
affairs gov jn

As perwww.fegaiaffairs.gov.in

Committee of P
rich experience jn RTI o
identify frequently Sought
information under RTY

a, Dates from which
constituteq

b. Name & Designation of the
officers

WWW lega)
affairs gov.in

As per WWw.-légalaffairs.gou.in







Annexure A
Mission:
To transform Government into an efficient and responsible litigant;

To bring reforms in the Indian Legal System to achieve expansion, inclusion and
excellence in Legal Education, the Legal Profession and legal services, including the
Indian Legal Service.

To develop a system towards creating legal professionals so that they can meet future

OBJECTIVES:

- To facilitate the functioning of Ministries and Department for good governance by
providing legal advice/opinion relating to matter referred to by them as well as
examination of legality, validity of the act etc.

competitive.,

- To develop a comprehensive e-governance solution for Central Agency Section
IT enabled methods,

- To reduce litigation and encourage settlement of disputes by Alternative Dispute
Resolution (ADR)

To promote excellence in the Legal Profession and to develop a frame work to
usher in a new era in the field of legal education.

To bring in Legal reforms.



Annexure-B

Functions:

1. To render legal advice to gjj the Ministries ang Departments of Government of Ingia
located in the States  within oyr jurisdiction  viz. Maharashtra, Madhya Pradesh,

Rajasthan, Chhattisgarh Gujarat, Goa ang Union Teriitory of Dadra ang Nagar Haveli
and Daman and Diy.

3.To conduct litigation pertaining to the Indian Railway before the Hon'ble High Court,
CAT, RCT, District & Subordinate Courts. '

4. To vet Draft Agreements, Counter Affidavits, Written Statements, other pleadings ete,
and Conveyancing to interpret the constitutional and other statutory provisions, rules
and regulations,



